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Rahendra Singh

Union of India A othara

veraua

Applicant

Raspondanta.

Hon.Rr. Duatico U.C. Srivaatava, V.C.
Hon.Ba. Uaha Sawara. Ada. Haabor.

(Han* nr. Suatica U.C.Srivaatavat V.C.)

Aa tha plaadinga era coaplete tha caaa ia being

dispoaed of finally aftar hearing tba eounael for he partiaa.

2. Tha applicant, at the relevant point of tiaawaa

working aa Ta»»nCC under PWI-II Northern Railway Rohtak. Ha waa

served with a charge sheet vide aaao dated 19.11.90.^he chargaa

against the applicant wera thati) ha accepted lb SO/- as illegal

gratificationfroR Shri Dai Bha9rian(0acoy) on 15.6.90 for arranging

incluaionof his night duty allouanca Billa in the regular aalary <

bills for which ha was not authorised and 2) ha prepared and

iasuad orders for transfer absence duty atc.of the staff under Part-ll

/ROK under his own signatures for which he was not eJthorised.Thua

he did this job with ealafide intention. Tha enquiry officer

conductsd the enquiry and caee to tha eencluaion that the charge

No 2 was proved and the charge No. 1 was not proved.Tha disciplinary

authority, after taking into conaideration the enquiry officar'a

report and agreeing with tha findings of the enquiry, disaissed

tha applicant froe service. Applicant filed appeal againat tha aaea,

which was also diseissad,without giving any reasons.Tha appliant

has challenged theproveadings on various grounds including that

the docueants relied upon ware not auppliad to hie and the copy

of the preliminary enquiry report was also not supplied to hie
'^1.

1



f
-2-

and that tha appefUata ordar la not a raasonad order wid^ithout

applicationof aind.

3. It is not necessary for us to enter into this question*

Thedisciplinary authority did not apply his mind and it was

incumbentupon to pass an speaking order, butit is not necessary

to go into this questionas the matter is to go back to the

appellate authority,in as much as bha appallata authority has
without giving porsonal haarlng to the applicant and

dismissed the appaaVby a non speaking order. The application

is allowed and the appallata ordar dated 7.i;92 is quashed

andthe appallata authority is directed to diapoea of appeal

of tho applicant after giving him peraorwal hearing and taking

into consideration all the pleas raised by the applicant within

2 months of the communicationof this order to thorn. No ordar as

to costs.
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